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* Not recorded.

MR. SPEAKER: Shri Srichand Kriplani, Prof. Rasa Singh Rawat, Shri Braja Kishore Tripathy, Shri Bikram Keshari Deo, Smt.
Susheela Bangaru Laxman, Shri V.P. Singh, Shri Mahavir Bhagora, Shri Ram Singh Kaswan, Shri Dhan Singh Rawat, Shri Nihal
Chand, Shri Girdhari Lal Bhargava Shri Dharmendra Pradhan and Shri Kharabela Swain will all be associated on this issue.

...(Interruptions)

MR. SPEAKER: The matters under rule 377, listed for the day, will be treated as laid on the Table of the House.

...(Interruptions)



